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NEW BO.BAY BENCH

0:4.96/90

Manohar Savai,

Subpostmaser(Time scale),

Vadgaon Nimbalkar of Pune

MFL Postal Div. of

iMaharashtra Postal Circle. .o

VS,

Chief PostMaster General,
wWlaharashtra Circle, '

Bombay - 400 COL, oo

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUMNAL

Applicant.

Respondent

Coram: Hon'ble Shri #M.Y.Priolkar,iflember(A)

Hon'ble Shri J.P.Sharma,iember(J)

Appeararice =

Applicant in
person.

{5 JUDGMENT

- grievance is that the Postmaster General,ilaharashtra

/

Per if,Y.Priolkar,Member(A){

Date: 6~4-1990

The applicant in this case is working

as a Lower Selection Grade Postal Assistant in the

Pune MFL Postal Division of Maharashtra Circle and

he is seeking mutual transfer with a Time Scale

Postal Assistant in the Karnatska Circle. His

Circle,Bombay has by his letter dtd. 15.11.1988 held

that such mutual transfer is not permissible since

the two employees are holding posts in two different

pay scales.

2. According to the applicant,there was

only one pay scale and a single gradation list of

"Postal Assistants right upto 1985 and it Was’only

&

frpm 1=1-1986,pursuant to the IVth Péy COmmissionk ?q*wrf;

that a Time bound promotion scale(also referred to

.2/~




as Lower Selection Grade) of 1.1400-2300 was introduced
for Postal Assistants in the Time Scale of Rs.975-1660.

The applicant contends that he had never given his

consent for being promoted under the Time Bound Promotion

scheme and, therefore, this prbmotion cannot be thrust
on him. He also submits that it is anomalous to have
two pay scales for Postal Assistants since all Postal

Assistants whether they are in the time scale of

Rs.975-1660 or in the Lower Selection Grade of fs.1400=2300

are entrusted with the same duties and responsibilities.

3. Admittedly, the applicant has been promoted

to this Lower Selection Grade of Postal Assistant with
effect from l=1-1986 and since'tﬁen he has been drawing
the higher pay and allowances attached to that post.

It was only on 24-11-1988 after he was informed thaﬁ
mutual transfer is not permissible when the two posts
are in different pay scales, that the applicant wrote
to the department to revert him to the lower time scale
post and permit the mutual transfer. Having worked for
almost three years in the ihger post, obtaining bgnefit
of higher pay scale and allowances, it is not now open
to him to ask for reversion to the lower time scale
post merely to qualify for a mutual transfer to another
circle., Further, the questionrd? different pay scales
as also introduction of selection gfades or time bound
promotion schemes are decided by Government on recommen-

dations of expert bodies like Pay Commission and we

003/"'




do not see any anomaly in having a time bound promotion
scheme after a specified number of years of service,
for the benefit of employees stagnating in tbe same pay
scales even after long years of service. The applicant
could have opted to retain his old pre-revised scale of
pay, if he so wanted, but he did not exercise that

option.

4. We do not therefore, see any merit in the

application which is rejected in limine with no order
as to costs.

O

(J.P.SHAR/A) (i4.Y .PRIOLKAR )
Member (J) Member(A)




